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A p p lica n t by sh r i M. S a in l .
Responcjents by Shri Cm Namdeo.
The learn ed  counsel for  th e  a p p lican t  

submits th a t th e  d ir e c t io n  given  by th e  
Tribunal in  OP No. 846/2003 dated 17th  
September, 2004 has been con p lied  with  
and t h i s  CCP has become in fr u c tu o u s , 

in  view  of th e  above the CGp i s  dism i­
ssed  as In fru c tu o u s , The n o tic e s  issu ed  
are discharged^

(Madan li^han) (M.P. Singh) 
VC

A




